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SHRI PARIMAL GHOSH: The
matter ig still under consideration
and if it is found that a Committee
is necessary, definitely a Committee
will be set up for that purpose.
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SHRI PARIMAL GHOSH: Weli, 1
think in about three or four months’
time we can be in a position to give
the exact position of what we are
going to do in this matter.

SHRI D. THENGARI: How many
station masters and assistant station
masters were proceeded against for
this work-to-rule campaign after its
withdrawal? How many cases were
withdrawn? And is it not a fact that
the work-to-rule programme does not
amount to indiscipline? As such, will
the Government categorically state
that those who resort to the work-to
rule programme, against them no dis-
ciplinary action would be taken?

SHRI PARIMAL GHOSH: Yss, Sir,
it is a fact that the work-to-rule
order has been withdrawn. Wo action
hag been taken against any station
master or assistant station, mastér.
Angd wherever there has been an or-
der of transfer, instructions have been
issued to go into that matter and to see
if any inconvenience has been caused
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because of the transfer, so that these
inconveniences are removed. No action
against any station master has been
taken.
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+[ORDERS FOR VISITORs TO BHiLA1 STEEL
PrAnT

*321. SHRI NIRANJAN VARMA:
Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether it is a fact that Govern-
ment have put restrictions to the
effect that only those visitors who
own cars will be allowed to see the
Bhilai Steel Plant in Madhya Pradesh;
and

(b) if so,
orders?

the details of those

THE MINISTER OF STEEL, MINES
AND METALS (DR. M. CHARNNA
READDY): (a) No, Sir.

(b) Does not arise.
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[ ] English trnslation.
1[ 1 Hindi translation,
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SHRI ARJUN ARORA: In spite of
what the Minister has said, the fact
remains that Mr. Niranjan Varma, an
hon. Member of this House, was not
able to see the factory and was not
allowed to go round the factory be-
cause he did not have a car ang could
not give the number of the car which
he did not have. May I know if the
Government 1s in a position catego-
rically to state that, whether a person
has g car or a car 1s available or not,
he is entitled to visit the factory he
will be allowed to do so and see it?

DR. M. CHANNA REDDY: Tais 1s
not a question of allowing or not
allowing because of having a car or
not having a car. The fac' remams
that it is a matter of arrangement of
security. While going on foot all this
distance, ag a result of a number of
operations taking place in the factory,

the question of security was 1ilso con-
sidered

SHRI AKBAR ALI KHAN: Secu-
rity of the person concerned.

DR, M. CHANNA REDDY: In addi-
tion, the position 1s this. Mr. Varma
was not disallowed. The Assistant
Public Relations Officer had offered
to get a car from the steel plant's
garage, But it appears from the re-
port—I do not know if that is the
position, if the hon. Member challen-
ges 1f, I will certainly look :nto :t—
and as the report gtands it was
thought that the hon. Member came
from a meeting and he had 1o go
back somewhere. Therefore, he could
not afford that much of time for get-
ting the car from the plant’s garage.
That was the thing that happened.
There is no question of not allowing
him and certainly of not allowing
any of the hon. Member of Parliament.
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AN. HON. MEMBER: Under certain
circumstances.
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SHRI ARJUN ARORA: From whal
the Minister has said, it js obvious *hat
the authorities at Bhilai allow only
those people who own a car or who
bring a car or for whom a car can be
made available by the factory., What

I wanted the Minister to state was
whether people who do not own a car,
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who cannot borrow or steal a car or
for whom the plant does not provide
a car will be allowed to go round the
factory, even if they have to walk
five or six miles and are prepared to
do so?

DR. M. CHANNA REDDY: As I
have stated, I have issued orders to
revive the arrangements that were in
existence before .the 1962 national
emergency and that would be arransz-
ing some vehicles at a nominal charze
s0 that people can be taken round.
We can even fix up periodical av.il-
ability of vehicles so that the vehicles
can fake the visifors round the plant.
There is no question of going on fn3t
because it is difficult.

MR. CHAIRMAN: Next question.

SHRI ARJUN ARORA: The Minis-
ter hag not said about people who co
not

MR. CHAIRMAN: Next question.

SHRI ARJUN ARORA: It is a very
serious matter

MR. CHAIRMAN: It may be a very
serious matter. You are standing for
the third time.

Next question. Mr, Abid Ali

IRREGULARITIEs IN THIRD Crasg ACC
AND SLEEPER BOOKINGS

Will the
pleagad

*322. SHRI ABID ALI:
Minister of RAILWAYS be
to state:

(a) whether Government’s attle .
tion has been drawn to the conspira.y
of booking clerks, R.P.F. and unsocial
elements who corner the reservations
available fin third class air-condition-
ed ccaches and sleepers and sell the
said reservation tickets to intendirng
travellers at premium;

(b) if so, whether, with the appro-
ach of summer travel rush Govern-
ment have considered the necessity ¢’
taking effective steps to check {ht
conspiracy; ang



